
342ft SHR.y K.·· A. 'SWA~KI~ Win 
the Minister of RAIL VI A YS be plea-
s(.-<i to state: 

(a) whether. Government are aware 
of over-crowding in Godavari Ex-
press· which r~ betweefi Waltair 
and: Hyderabad; and 

(b) what steps are being taken to 
inc~ease train accon1modation bet-
ween, Waltair and Hyderabad? 

THE DEPUTY MINISTER IN 
THE' MINISTRY OF' HAILV/AYS 
AND IN THE DEPARTMENT OF 
PARLIAMENARY AFFAIRS (SfIR! 
MALLIKARJUN) : (a) Ye3. 

(b) FOr 'VI'ant of rOOnl cn 7 If:, Go-
davari .J4~xpress to haul an additional 
coach as a regular measure, aug-
mentaton of the load of 7/8 Goaa- . 
vari Express has at present, not been 
found operationally feasible. 

DiScrimination against Indian 
Employees in U.S"A. 

3427. SHRI R. N. RAKESH: Will 
the )Jlini$ter of EXTERNAL AFF AI-
RS be' pleased to state: 

(a) whethel' discrimination against 
Indian employees for promotion and 
other facilities' in the Setvices is 
openly practised by Government in 
the United States' of America; 

(b) whether the Indian . employees 
are viotimized and penalised and 
have not been given promotibn' and 
salary as ruled by Ute Supreme 
Court 'of. the United. Stat~s (Dougall 
V. Sugarman 1972-73) in .favour of 
laUens; and 

(c) whether the United NatiOns in-
vestigated. the QO,vernment ,.' of the 
Ullited states tor . viol~tion.,. of jnter'" 
national law' in caSel of. resident aUe~ 
in general. and Indians in particular? 

TfiEl MINISTER OF ,t!XTERNAL 
AFFaIRS 8MB[ ;p~ v. :NARSIMHA 
RAO'): (a) and (b). Government 
is not aware' of stich cases. Accord-
ing' ,to·· th'e cited det!i-Aion, tFle Gov-
ernment Of the United: States may 
prescrIbe U.S. citiztnship '. ll$ . a qu~u. .. 
ftcation for holding < certain Offices 
and has the legal sanction tp exclude 
aliens from. appropriately,. defined 
jobs. It CMnot h~wevet, insti~:ute a 
flat p~ohibitdry ban on the"en~' of 
aliens in.to the competitive classified 
civil strvice. Cases ·have come, to the 
notice ,of the Government of Iridin 
where people of Indian oiigiri have 
filed suits in U.S. courts agamst :,--pl'l-
vate U.S. firms and organisations, for 
alleged discrimination because or 
their' national origi n and have won 
private settlements. 

(c) No, Sir. 
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